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CENTRAL itt)MI.KISTRATIVE TRIBUl'lAL, LUGKbJOW BEHai

LUCKl'^OW

Review Petition No. 338 of 1991 

In

T..A. Ko. 1158/87

Bhupendra Bishan '■ Applicant

versus

Union of India & others Respondents

Hon. 21x. Justice U^C»Srivast§*ve, V .C , 

Hon . Mr . A ,B ̂  Go rthi, Adm. .Member.

This is a Revievj Application against our

judgment dated 10 .5 .91 along'wit.h, all the connected

applications setting aside the cancellation of panel

and re-evaluation and directing that those whose naixies 

found place should be deemed to have been appointed in 

the list viho were siiasequently appointed^ with certain

clarifications. The case was disposed of after hearing

the counsel for the parties. Review application does 

not aeeSf re-heering. All the relevant facts and ^

circumstances v;ere taken into account. ^-ccoriSing to 

the applicant, there is error apparent on the face of 

of record.. As per allegation, the applicant's application 

was somev^hat different from the other applicanti. I’O y  it
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be so. All of than naSe a particular challenge. We 

notice that so £er as the applicant is concemeo. ■ 

v.-e have noticed that before cancelling the panel, 

notice was not issued and no opportunity was given to 

the applicant and their version vas not taken. The 

applicant, in this case, secured only 4 054 marks. Evep 

someivhote difterent prayer ves made, that w i n  

not change the legal and factual position and accordingly,

'Qo not find any error on the face of record which 

calls for review of our judgment. The application is 

accordingly' regected;.,
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